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Memorandum regarding Wage Board for 
construction workers

7^55 SHRI BHOGENDRA JH A : Will 
the Minister of LABOUR AND REHABI- 
LITAI ION be pleased to state :

(a) whether the federation of All India 
Hindustan Construction Workers’ Unions, 
member of Central Advisory Construction Labour 
Board h is sent representation to the Prime 
Minister and th* 1 abour Minister demanding 
appointment of a Commission to frame the 
wage stru< tuu foi the Construction Industry 
within a stipulated lime of one year and con-
taining other demands , and

(b) if so, Government’s reaction thereto ?

THI' MINISTER Ol' L\BOUR AND 
RFHABILIT\ 1 ION (SHRI R K. KHADIL-
KAR) ■ (a) Yes

(b) Employment in the Construction 
Industry fills m the Central sphere as well as 
in the State sphere. As legards the Central 
sphere, draft pioposals lor levising the upward 
wage rat< s have been diawn up and these are 
being notified with a view to inviting comments/ 
objections within a period of 3 months The 
lates will be finalised after considering the 
comments that may be received and consulting 
the Central Advisory Boaid Regarding other 
demands replies have been sent to the Fede-
ration m ri spec I of some and the rest are 
being examined

Victimisation of Trade Union Leaders of 
Khetri Copper Project

7456 SHRI I). K PANDA : Will the 
Minutei oi SILEL AND MINES be pleased 
to state whether a large number of Tiade 
Union leaders of (lie Khetri Copper Project 
have bten vu t mused by terminating the 
service oi the Union Secretaries and suspend-
ing others ; ii so, the piecise nature of charges 
against them ?

THE MINISTER OF STATE IN THE 
MINISTRY OI STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): It is not a 
fact that a large number of Trade Union 
Leaders of Khetri Copper Project are being 
victimised. There is only one recognised labour

Union at the Project and there is no case of 
either termination or suspension of any of the 
Office Bearers of this union. However, the 
services of one workman who was on proba-
tion, were terminated in December, 1971, 
because of his unsatisfactory work during the 
probationary period and in accordance with 
the terms of his appointment. This workman 
is said to be one of the Secretaries of an un-
recognised union. In addition, two workmen 
are under suspension since October, 1971, for 
serious mis-conduct pending detailed enquiry. 
These workmen are also said to be the office 
bearers of the unrecognised labour union.

The charges against these two workmen 
who have been placed under suspension inter- 
alia, includc the following :

(1) Serious mis* behaviour with the Head 
of the Project.

(2) Intimidation of senior officers of the 
Project.

(3) Physical obstruction to carrying out 
normal duties by other officers

(4) Rowdyism and instigation of other 
workmen for doing unlawful acti-
vities.

Memorandum from Tamba Maxdoor
Sanghathan, Khetri Copper Project

7457 SHRI D K PANDA: Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether the Tamba Sangathan, Khetri 
Copper Project, had submitted a memoran-
dum to the Prime Minister and the Union 
Steel Minister some time back pointing out 
certain irregularities in appointments in Khetri 
Project, irregularities in awarding of contracts 
and misappropriation by the Chief Engineer 
(Civil) Khetri Project and victimisation of 
Labour Union Leaders of the Project

(b) if so, the main points of the Memo-
randum ; and

(c) whether inquiries have been made into 
the varies types of irregularities pointed out 
in the Memorandum and if so, the action 
taken in the light of the findings of such 
inquiries ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN); (a) Yes, Sir
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(b) and (e). The charges made in the 
Memorandum were mainly about the award 
of contract to a private party M/s. Tarapore 
and Company, after taking it away from 
National Projects Construction Corporation, 
a public sector undertaking. The position is 
that the contract for civil construction works 
for concentrator and allied structures (includ-
ing slag treatment Plant) was awarded to 
M/s. National Projects Construction Corpo-
ration Ltd., in February, 1969. The progress 
of the work being dune by them was poor. 
Keeping in vi<>w the tight time-schedule of 
Khetri Copper Project, a part of the work 
was taken away from National Projects Cons-
truction Corporation, with the approval of 
the Board of Directors of the Company. This 
work for the construction of the Slag treatment 
plant building was awarded by the Hindustan 
Copper Limited, to M/s. Tarapore and Com-
pany in December, 1971. This was done on 
the basis of a limited tender enquiry and 
with the approval of the Board of Directors 
of the Company. No further enquiries have, 
therefore been considered necessary.

Award of Construction Work of Khetri
Copper Project without Galling for 

Tenders

7458. SHRI D. K. PANDA : Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether the construction woik of the 
Khetri Copper Project had been awatdcd to 
a private company, Messts Tarapore Company 
without calling for tenders and at comparati-
vely much higher rates;

(b) whether before the contract was 
awarded, the said M/s. Tarapore Company had 
already been under investigation ;

(c) the reasons for award of this contract 
without awaiting the results of such inquities 
and without calling for tenders, and at such 
high rates ; and

(d) whether a Central Bureau of Investi-
gation inquiry has been conductcd into this 
affairs, if so, the results thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) The contract
for civil construction works for concentrator 
and allied structures (including slag treatment 
plant) was awarded to M/s. National Project*

Construction Corporation Limited in February, 
1969. The progress of the work being done 
by them was poor. Keeping in view the tight 
time-schedule of Khetri Copper Project, a 
part of the work was taken away from 
N.P.C.C. with the approval of the Board of 
Directors of the Company. This work for 
construction of the Slag Treatment Plant 
Building was awarded by the Hindustan 
Copper Limited, to M/s. Tarapore & Company 
in December, 1971. This was done on the 
basis of a limited tender enquiry and with the 
approval of the Board of Directors of the 
Company. The rates on which the contract 
was awarded were based on the rates of an 
earlier contract awarded by the Board of 
Directors of the Company, to M/s. Tarapore 
& Company for civil workers for the Smelter 
Plant at the Khetri Coppei Project for which 
M/s. Tarapoic & Co. weie the lowest bidders. 
In addition, in January, 1972 certain finishing 
jobs concerning one of the sections of the Con* 
centra tor Plant which were voluntarily handed 
over by National Projects Construction Cor-
poration Lfd. were also awarded by the Board 
of Directors of the Company to M/s. Tarapore 
& Co. at similar rates at which the earlier 
job concerning the Slag Treatment Plant had 
been awarded.

(b) No, Sir.

(c) Does not arise.

(d) Central Bureau of Investigation had 
called foi some papers concerning the award 
of civil contracts at the Khetri Copper Project 
in March, 1972. The report of the Central 
Bureau of Investigation has not so far been 
rereived.
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